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Government of Chhattisgarh
Commerclal Tax Department
Mantralaya
‘Mahanadi Bhawan, Naya Raipur

NOTIFICATION

Raipur, Dated oy \ o 3‘ 2oy

No. F-10/ 6\ /2014/CT/V { Y2_) — In exercise of the powers conferred by
section 9 of the Chhattisgarh Hotel Tatha Vas Grihon Me Vilas Vastuon Par Kar

Adhiniyam, 1988 (No. 13 of 1988), the State Government hereby makes the
following amendment:-

AMENDMENT

In the notification number F-10/21/2010/CT/V (25} dated 26-03-2010, for
the figure “2014”, the figure “2015" shall be substituted.

By order and in the name of the
Governor of Chhattisgarh,

"‘47%%_,
(A.P. Tripathi) ﬂlﬁlu‘

Joint Secretary



